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5 25.8.95 Two week& tirr granted 

to file counter finally. It 
	 c>cy 

will be very clerly understo 	 e 	44 

that no further extension she 

be granted and the case shall - 
have to be decided imrcQdiote1 	xJ/- 	V 1ih 

after two weeks. Call on 	 t 
11.9.1995 for h.aring. 	_ -_- 

LM&- 	 I\.) 

:Ll..95 	hri khay LJ-shra, leLirned 

-ddltioncl 6tcinding Counsel :rbs 

for extension of tifTe by 10 da 5
YIN  

to file the cOnterfiidvit 
1 	 • 

t 	17  
This cannot be acce)teC, firstly, 

in view of te orders 	ssed o 

25.8.1995 and to weeks time  
L'rei 206) 

havin clrecidy ig been -jr cinted 

I to tile the counter. It needs 	 pj 
I to be noted tiict this WCS In 

conL inuat ion of four weeks gntA 

earlier. Secondly, the relief 

H cl-irred by the clLl licnt is 

comorCtively simole and 

stralqtforwrd. ihe a)licnt 

merely wants that his re2resenta  

tion submitted to the ?.esoon- 

uc 	on 27 .2 .1 9 (anne - 	, 	 , 
xure-12 to the o.) be dlsoosed 

of early.  it is, therefore, 	'r 

considered k2 adequate to 

direct that the s--id represent 

tion hcll be examined Lnc a 

suitable a cision tQken and 

	

rt(4y 	Q(S 

communiccited to the policnt 

Within two weeks from the date 

of reCi)t f a  coDy of t h i s 

'l-o- 3. 
1ei •1 -  c*c 

i)!. 
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6 LL1.9.9 order. The p)licnt is given the 

liberty to gitte his grievunce, If any, 

after the disposul .f the Pp]icdtion. 

hus the upoliccition is disposed 

of. NO cJsts. 	 () / 
CA 

WE1) 

1' 1 ~91 <- so9 

 


